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DRAFT JOINT COMMITTEE REPORT IN COMPLIANCE WITH THE ORDER OF
HON’BLE NGT DATED 20.11.2025 IN THE MATTER- ORIGINAL APPLICATION NO. 25
OF 2025 (WZ) (Vanshakti and Anr. V/S. City and Industrial Development
Corporation of Maharashtra (CIDCO) & Ors.

1. BACKGROUND: -

The Application was filled by Vanshakti and Anr. regarding illegal excavation of land going
on at Survey No. 24/1/2/3/4, Village Nanoshi, Taluka Panvel, District Raigad including
mines, quarries, stones, etc,

Hon’ble National Green Tribunal (NGT), Western Zone Bench, Pune passed an order on

20.11.2025 and directed to constitute a joint Committee comprising one Member each of:

1. The District Collector, Raigad.

2. The Maharashtra Pollution Control Board (MPCB).

3. The Mining and Geology Department, and

4. The City and Industrial Development Corporation of Maharashtra (CIDCO).

The Maharashtra Pollution Control Board (MPCB) shall be the nodal agency for

coordination and logistic support.

The Committee is directed to visit the site in question and submit its report on the
following points.
a) Astowho are the persons, who are doing excavation work at the site in question.
b) Whether the area in question falls in Eco-Sensitive Zone and is a part of the Karnala
Bird Sanctuary, as is being submitted by the Maharashtra Pollution Control Board
(MPCB);
¢} Any other important fact related to the present Original Application may also be

noted by the Joint Committee in its report.

The committee is directed to submit its report within one month from the date of

uploading of this order.

Constitution of the Committee: -
In compliance with aforesaid order, the Joint Committee has been constituted and MPCB
has informed on 27.11.2025 all committee members for joint committee site inspection

dtd. 17.12.2025 comprising one Member for each of -
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[. The District Collector, Raigad,

I[I. The Maharashtra Pollution Control Board (MPCB),

[ll. The Mining and Geology Department,

IV. The City and Industrial Development Corporation of Maharashtra (CIDCO), and
V. Deputy Conservator of Forest (Wildlife) Thane (Forest Department).

Wherein, the Maharashtra Pollution Control Board (MPCB) has a member of the
committee and a nodal agency for coordination and logistic support.

As per the direction of the Hon'ble Chairman of the committee the joint visit was
scheduled on 17.12.2025. During the time of joint visit, committee members including
Hon'ble District Collector, Raigad along with the officers of the CIDCO and Revenue and

Forest Department are present.

About the Site -
Mouje Nanoshi area is located in Panvel Tahsil of Raigad district. The approx. location of
Gat no. 24/1/2/3/4 is having coordinates viz. 18°56'02" N 73°05'01" E. The area is

approachable via Pune- Mumbai via JNPT road. The approach road to the area is tar Road.

Geology of the area the area
The area is represented by Alluvium/Soil. Outcrops of parent rock were not observed in
the field but stratigraphically area falls under Deccan trap formation at regional scale.

Generalized sequence of the area as follows: -

Stratigraphic unit Lithology
Altuvium Sand, Silt and clay
Deccan Trap Basalt hard, massive vesicular and

amygdaloidal varieties with inter-trappean

Site Visit of the Committee-

The committee members visited the entire area and surveyed local residents regarding
the individuals responsible for the excavation. No one could identify who performed the
work, though it was reported that most locals excavate the site for personal use. Following
the site visit, each department prepared an individual report; these findings have been

combined and are presented below:
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City and Industrial Development Corporation of Maharashtra Limited., (CIDCO) :
* There are two (02) structures observed on the said land for which no Building /
Development permission has been granted by Building Permission, NAINA. The
MRTP Notice issued by CUC (NAINA).
e The information gathered from Google Map is submitted. However, the concern
department i.e. Mining & Geology, Forest and Revenue Departments are required
to collect the information with their sources / software or available specialized

techniques and confirm as per there norms/regulations /provisions.

District Mining Officer (District Collector Office, Raigad) :

e The area under excavation is of very limited extent, confined to a small portion of
the said Gat number.

» The exposed rock at the site is observed to be basaltic in nature, belonging to the
Deccan Trap formation.

¢ The activity involves minor stripping of top soil and very limited excavation of
underlying rock at isolated locations.

e No drilling, blasting, systematic quarrying, bench formation or use of mining
machinery was observed at the site.

¢ No stockpiling, transportation or commercial utilization of excavated material was
noticed during inspection.

¢ The excavation has been undertaken solely for plantation and filling/leveling of
uneven land within the same landholding.

¢ The nature and extent of the activity is non-commercial in nature and do not

constitute commercial mining or quarrying.

In view of the above, itis clarified that the activity observed at Gat No. 24/1/2/3 /4, Village
Nanoshi, Taluka Panvel is non-commercial and incidental to land improvement, and does

not fall under regulated mining activity.

Deputy Conservator of Forest (Wildlife) Thane (Forest Department):

A notification dated 22 January 2016 has been issued by the Ministry of Environment,

Forest and Climate Change, Government of India, New Delhi for the declaration of an
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Eco-Sensitive Zone (ESZ) around Karnala Bird Sanctuary. As per the said notification,
village Nanoshi is partially included within the Eco Sensitive Zone (ESZ) of Karnala Bird
Sanctuary. However, based on the actual site inspection and as per the reports
submitted by the Range Forest Officer, Karnala Bird Sanctuary and the Assistant
Conservator of Forests, Phansad Wildlife Sanctuary, the above-mentioned Survey Nos.
24/1, 2, 3 and 4 of village Nanoshi, Taluka Panvel, District Raigad are located at an
aerial distance of 4.38 km from the outer boundary of Karnala Bird Sanctuary and at an
aerial distance of 130 meters from the outer boundary of the Eco-Sensitive Zone of
Karnala Bird Sanctuary. Therefore, Survey Nos. 24/1, 2, 3 and 4 of village Nanoshi,
Taluka Panvel, District Raigad do n Il within the Eco-Sensitive Zone (ESZ) o

Karnala Bird Sanctuary.

Sub-Divisional Officer (SDO) Panvel:

e The property in question is adjacent to the rural access road from Manghar to
Nanoshi.

e Currently, the access road to this site is the Nanoshi to Manghar rural road. As of
today, no agricultural crops are being grown on the property. According to the
7/12 extract records for Survey No. 24/1/2/3/4, the following occupants are

listed:

Area Date of
Name of the Occupation Assessment

in Hec. Purchase
Shivam Hemant Nagarale 2.00.0 4.55 16.04.2008
Rina Eknath Dudhe 4.16.0 8.43 30.12.2016
Gaurav Eknath Dudhe 1.00 2.27 30.12.2026

e Entry of private forest is seen in other right column of records of rights. However,
the boundaries and markers defining the specific areas of these three account
holders do not appear to be fixed or finalised. The area is gola area in village map
& actual site.

e The property in question i.e. Survey No. 24/1/2/3/4 is adjacent to Survey No.
17/1/2/A. Currently, the boundaries and markers of both adjacent landholders are
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not visible on-site; therefore, the exact area of the Survey Number and boundaries
demarcation is not determined.

* An inspection of the excavation at the Mauje Nanoshi Survey No. 24/1/2/3/4
property was conducted. Currently, no excavation is underway, and no blasting is
being carried out at this location now or in the recent past. However, it appears
that excavation took place at this site approximately one or two years ago. No
commercial excavation is currently active.

e Noroyalty or prior permission was obtained for the soil excavation on the property
of Survey No. 24/1/2/3/4.

¢ No Commercial excavation was found or no development work seen.
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Findings:

The mentioned Survey Nos. 24/1, 2, 3 and 4 of village Nanoshi, Taluka Panvel,

District Raigad are located at an aerial distance of 4.38 km from the outer boundary

of Karnala Bird Sanctuary and at an aerial distance of 130 meters from the outer

boundary of the Eco-Sensitive Zone of Karnala Bird Sanctuary. Therefore, Survey

Nos. 24/1, 2, 3 and 4 of vill hi, Taluka P istrict Rai n
1 within th -Sensitj

The area under excavation is of very limited extent, confined to a small portion of

the said Gat number. The exposed rock at the site is observed to be basaltic in

nature, belonging to the Deccan Trap formation.

The activity involves minor stripping of top soil and very limited excavation of

underlying rock at isolated locations. No drilling, blasting, systematic quarrying,

bench formation or use of mining machinery was observed at the site.

No stockpiling, transportation or commercial utilization of excavated material was

noticed during inspection.

The excavation has been undertaken solely for plantation and filling/levelling of

uneven land within the same landholding.

The nature and extent of the activity is non-commercial in nature.

There are two {02) structures observed on the said land for which no Building /

Development permission has been granted by Building Permission, NAINA.

Conclusion:

The site in question does not fall within the Eco-Sensitive Zone (ESZ) of Karnala
Bird Sanctuary.

There are two structures which are constructed without Building permission of
NAINA.

The area under excavation is of very limited extent, confined to a small portion and
does not involve commercial mining. The excavation has been undertaken solely
for plantation and filling/levelling of uneven land within the same landholding.
After enquiry of the local peoples, no one could identify who performed the
excavation work, though it was reported that most locals excavate the site for

domestic use.

There is no any proposal of mining or building construction beyond 20,000 Sq.

mtr hence does not required Consent to Establish from the MPC Board.
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Sr. Committee Member Slgnature
No.
1. Hon’ble District Collector, Raigad, %
2: The Mining and Geology Department, /W
3. The City and Industrial Development .
Corporation of Maharashtra (CIDCO), o
CuUC iNnava)y
4, Deputy Conservator of Forest (Wildlife) s Qm O
Thane (Forest Department). (Rahul B Gawal )
DyctF (WL) Thane
Dy. Conservator of ForesF
(Wildlife), Thane
The Maharashtra Pollution Control
. M_Bhosal
5. Board (MPCB), Nodal Officer (P osale)

Sub Regional Officer, Raigad-1

N

(S. R. Bhosale)
Regional Officer, Raigad

TS
Dist. Mining Offiosr
_Ralgad-+Alibag
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Office Of Deputy Conservator of Forest, (Wildlife) Thane
L.B.S. Road, Teen Haat Naks, Naupada, Thane (West)

Bmail ID gmail.com, cfwlihanc@mabaforest.gov.in
O.N.-Destk-4/Survey/ESZI 1581 /2025-26 Thane 400 602, Date 22/ 12 /2025
Letter
To,

e Sub-Regional Officer, Raigad-1,
Sub- Regional Office,
Maharashtra Pollution Control Board,
Reigad Bhavan, 6th Floor,
Sector-11, CBD Belapur,
Navi Mumbai - 400 614.

Subject: Joint Committee visit with reference 1o the order passed by the Hon'ble NGTin O.A. No.
25/2025 filed by Vanshakti & Anr. Vs. City and Industrial Development Corporation of
Mzharashtra (CIDCO) & 8 Others.

Reference:1 .Letter No. MPCB/SROR-1/251215-FTS-0109 dated 15/12/2025 issued by your office.
2. Notification issued by the Ministry of Environment, Forest and Climate Change,
Government of India, New Delhi on 22 January 2016 regarding declaration of
Eco-Sensitive Zone (ESZ) around Karnala Bird Sanctuary.
3. Letter No. O.No./Land/567/2025-26 dated 22/12/2025 issued by the Range Forest
Officer, Karnala Bird Sanctuary.
4. Letter No. O.No./ACF/PWL/Land/ 206 /2025-26 dated 22/12/202S issued by the Asst.
Conservator of Forest, Phansad Wildlife Sanctuary.

With reference to the subject mentioned above, this office has received the letter referred at Sr. No.
1 from your office. As per the said letter, the Hon'ble District Collector, Alibag-Raigad had directed that a
site inspection be carried out by the members of the Joint Committee and a report be submitted regarding
whether Survey Nos. 24/1, 2, 3 and 4 of village Nanoshi, Taluka Panvel, District Raigad fall within the Eco-
Sensitive Zone (ESZ) of Karnala Bird Sanctuary or not.

Accordingly, as per the orders of the Hon'ble District Collector, Alibag-Raigad and pursuant to your
reference letter, a joint site inspection visit of Survey Nos. 24/1, 2, 3 and 4 of village Nanoshi, Taluka
Panvel, District Raigad was scheduled on 17/12/2025. During the said visit, the Hon'ble District Collector,
Alibag-Raigad; the Sub-Regional Officer, Raigad-1, Maharashtra Pollution Control Board; the Tahsildar,
Panvel, District Raigad; officials of the NAINA Project, CIDCO, Navi Mumbai; and on behalf of the Thane
Wildlife Division, the Deputy Conservator of Forest (Wildlife) Thane, Assistant Conservator of Forests,
Phansad Wildlife Sanctuary, the Range Forest Officer, Karnala Bird Sanctuary, along with subordinate field
staff were present.

1

s NOC nrono/Dise N
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During the joint site inspection, an actual visit was made to Survey Nos. 24/1, 2, 3 and 4 of village
Nanoshi, Taluka Panvel, District Raigad, and the factual position was verified based on available documents
and on-site observations, Accordingly, the following report is submitted.

A notification dated 22 January 2016 has been issued by the Ministry of Environment, Forest and
Climate Change, Government of India, New Dethi for the declaration of an Eco-Sensitive Zone (ESZ) around
Kamnala Bird Sanctuary. As per the said notification, village Nanosh; is partially included within the Eco-
Sensitive Zone (ESZ) of Karnala Bird Sanctuary. However, based on the actual site inspection and as per
the reports submitted by the Range Forest Officer, Karnala Bird Sanctuary and the Assistant Conservator of
Forests, Phansad Wildiife Sanctuary, the above-mentioned Survey Nos. 24/1, 2, 3 and 4 of village Nanoshi,
Taluka Panvel, District Raigad are located at an aerial distance of 438 km from the outer boundary of
Karnala Bird Sanctuary and at an aerial distance of 130 meters from the outer boundary of the Eco-Sensitive
Zone of Karnala Bird Sanctuary. Therefore, Survey Nos. 24/1, 2, 3 and 4 of village Nanoshi, Taluka Panvel,
District Raigad do not fall within the Eco-Sensitive Zone (ESZ) of Karnala Bird Sanctuary,

For ready reference, an attested copy of the notification dated 22 January 2016 regarding the Eco-

Sensitive Zone of Karnals Bird Sanctuary, along with a map showing village Nanoshi and the above-
mentioned survey numbers, is enclosed herewith.

@ -
Encl : As Above. Rahul B, Gawfai, (I.F.S.)

Deputy Conservator of Forest
(Witdlife) Thane
Copy : Distriet Collector, Alibag-Raigad for information and necessary action.
Copy : Assistant Conservator of Forests, Phansad Wildlife Sanctuary for information and necessary action.
Copy : Range Forest Officer, Karnala Bird Sanctuary for information and necessary action.

D/suhas land data/ NOC proposal/Distence Noc . Page 2

10
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SUB DIVISIONAL OFFICER PANVEL NOTE ON GAT NO.24/1/2/3/4
MOUJE NANOSHI TAH. PANVEL DIST. RAIGAD

Ref:

1. Hon’ble NGT order O.A No 25/2025 dated 20-11-2025
2. MPCB letter no. MPCB/SROR-1/251127-F/S-0189 dated 27-11-2025

3. Letter No. GRII/8T-1/TT{12Y/25-2025/4701/2025 Dated.03.06.2025 issued by
District Collecter Raigad.

Preamble

With reference to the subject and the above-mentioned communications, a joint site
inspection was carried out on 17 December 2025 at Gat No. 24/1/2/3/4, Village Nanoshi, Taluka
Panvel, District Raigad, in the presence of officers of the District Collector Raigad, Maharashtra
Pollution Control Board (MPCB), Mining and Geology Department and The City and Industrial
Development Corporation of Maharashtra (CIDCO) and other concerned officials.

The area was jointly inspected with reference to the directions mentioned in the
National Green Tribunal Case No. 25/2025 and the communication letter No. MPCB/SROR-
1/25/122-11-25-0131 dt. 11/12/2025 issued by the Maharashtra Pollution Control Board the

following note is submitting for your information and record.
' Y,
Location .and 'accessibility

Mauje Nartoshi area is located in Panvel Tahsil of Raigad district. The approx.
location of Gat no. 24/1/2/3/4 is having coordinates viz. [8°56°02" N 73°05°01” E. The area is
approachable via Pune- Mumbai via NPT road. The approach road to the area is tar road. The
area is near to Pushpak Nagar rode or Cidco (around 2 km)

Observation

1. The property in question is adjacent to the rural access road from Manghar to Nanoshi.

2. Currently, the access road to this site is the Nanoshi to Manghar rural road. As of today, no
agricultural crops are being grown on the property. According to the 7/12 extract records
for Survey No. 24/1/2/3/4, the following occupants are listed:

Name Of Occupation Areain Hec. | Assessment Date Of Purchase
Shivam Hemant Nagarale 2.00.0 4.55 16.04.2008
Rina Eknath Dudhe 4.16.0 843 30.12.2016
Gaurav Eknath Dudhe 1.00 227 30.12.2016

11
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Entry of private forest is seen in other right column of records of rights. Ho:ever,
the boundaries and markers defining the specific areas of these three account holders do not
appear to be fixed or finalised. The area is gola area in village map & actual site.

3. The property in question i.e. Survey No. 24/1/2/3/4 is adjacent to Survey No. 17/112/A.

Currently, the boundaries and markers of both adjacent landholders are not visible on-site;
therefore, the exact area of the Survey Number and boundaries demarcation ot be

determined.
4. An inspection of the excavation at the Mauje Nanoshi Survey No. 24/1/2/3/4 property was
conducted. Currently, no excavation is underway, and no blasting is being carried out at

this location now or in the recent past. However, it appears that excavation took place at
this site approximately one or two years ago. No commercial excavation is currently active.

5. No royalty or prior permission was obtained for the soil excavation on the property of
Survey No. 24/1/2/3/4.

6. No Commercial excavation was found or no any development work seen.-

he Officer cmwt%h Tahsildar Sub Divisional Officer
Ova

le Panvel Sub Division Panvel

Mo

12
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GEOLOGY AND MINING INSPECTION NOTE ON GAT NO.24/1/2/3/4

MOUJE NANOSHI TAH. PANVEL DIST. RAIGAD
Ref:

1, Hon’ble NGT order O.A No 25/2025 dated 20-11-2025
2. MPCB letter no. MPCB/SROR-1/251127-F/S-018q dated 27-11-2025

3. Deputy Director, Directorate of Geology and Mining, Regional office Kolhapur
Authorization letter no. khapra/280/2025/891 dated 10-12-2025

Preamble

With reference to the subject and the above-mentioned communications, a joint
site inspection was carried out on 17 December 2025 at Gat No. 24/1/2/3/4, Village
Nanoshi, Taluka Panvel, District Raigad, in the presence of officers of the District
Collector Raigad, Maharashtra Pollution Control Board (MPCB), Mining and Geology
Department and The City and Industrial Development Corporation of Maharashtra
(CIDCO) and other concerned officials.

The area was jointly inspected with reference to the directions mentioned in the
National Green Tribunal Case No. 25/2025 and the communication letter No.
MPCB/SROR-1/25/122-11-25-0131 dt. 11/12/2025 issued by the Maharashtra
Pollution Control Board the following note is submitting for your information and

record.
Location and accessibility

Mouje Nanoshi area is located in Panvel Tahsil of Raigad district. The approx
location of Gat no. 24/1/2/3/4 is having coordinates viz. 18°56’02” N 73°05°01” E. The

area is approachable via Pune- Mumbai via JNPT road. The approach road to the area

is tar road.

Geology of the area the area

The area is represented by Alluvium/Soil. Outcrops of parent rock were not
observed in the field but stratigraphically area falls under Deccan trap formation at

regional scale.

Generalized sequence of the area as follows:-

14
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Stratigraphic unit Lithology
Alluvium Sand, Silt and clay
Deccan Trap Basalt hard, massive vesicular and

amygdaloidal varieties with inter-

trappean

Observation

1. The area under excavation is of very limited extent, confined to a small portion of

the said Gat number.

. The exposed rock at the site is observed to be basaltic in nature, belonging to the

Deccan Trap formation.

. The activity involves minor stripping of top soil and very limited excavation of

underlying rock at isolated locations.

. No drilling, blasting, systematic quarrying, bench formation or use of mining

machinery was observed at the site.

. Nostockpiling, transportation or commercial utilization of excavated material was

noticed during inspection.

. The excavation has been undertaken solely for plantation and filling/leveling of

uneven land within the same landholding.

. The nature and extent of the activity is non-commercial in nature and do not

constitute commercial mining or quarrying.

. Inview of the above, it is clarified that the activity observed at Gat No. 24/1/2/3/4,

Village Nanoshi, Taluka Panvel is non-commercial and incidental to land
improvement, and does not fall under regulated mining activity. This js submitted

for your kind information and necessary record.

15
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VILLAGE NANOSHI, SURVEY NO. 24, TA. PANVEL, DIST. RAIGAD.

19
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faug:- The compliance of the Hon’ble NGT Order in O.A. No. 25/2025 filed by Vanshati
& Anr. V/s. City Industrial Development Corporation of Maharashtra (CIDCO) &
Ors.

TEH:- 2. MPCB/SROR-1/251218-FTS-0138 Date:-18.12.2025.
. 0.A. No.R4/R03Y4 filed by Vanshakti & Anr.V/s. City Industrial
Development Corporation of Maharashtra (CIDCO) & Ors.
Order passed by Hon'ble NGT dtd.?0.22.3034.
¥. The joint visit to the said site on 219.23.303Y,.
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L, To conduct Drone survey of Sr. No. | -

24/1/2/3/4, Vill. Nanoshi, Tal. Panvel,
Dist. Raigad

2. To take photographs/video recording | The Photographs taken at the time of
of the site joint visit of the above committee on
dated 17.12.2025 are enclosed herewith

at

C/09 to C/13 . The photographs taken
during the site visit dated 13.02.2025
are placed at C/15  to C/17.
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Whether above site falls under Eco
Sensitive Zone, along with
documentary proofs with showing Eco

buffer zone map.

The information received from
Additional Chief Planner (NAINA)
Planning Department, is enclosed at
15/C to 2/C, However, the Planning
Department also suggested that the
same information may be confirmed by
forest department.

Prepare progress report of Excavation

at site with google map as per Year
2021, 2023, 2024 & s02025

The Year wise Google images of Sr.
No. 24/1/2/3/4 are received from
Additional Chief Planner (NAINA)
Planning Department,
herewith at 25/C to 59/C.
However, the concern departments i.e.
Mining & Geology,

enclosed

Forest and
Revenue Departments are also required
to give there inputs from there end and
verify the facts as per there norms/
regulations/ provisions.

Detailed report on hill cutting and
slope maintained.

The information received from
Additional Chief Planner (NAINA)
Planning Department, available
information in this department is
enclosed herewith at page no. 61/C to
75/C.  However, the

departments i.e. Mining & Geology,

concern

Forest and Revenue Departments are
required to verify the facts as per there
norms/ regulations/ provisions.

Status of land use pattern of Sr.No.
24/1/2/3/4, Village Nanoshi, Tal.
Panvel, Dist. Raigad (Agriculture/
Farming/ Forest).

The 7/12 of the subject land is
attached herewith. C/77

Whether construction is carried out at
site or not.

There are 2 structures observed on the
said land for which no
Building/Development permission has
been granted by Building Permission,
NINA. The MRTP Notice issued by
CUC (NAINA) the copies of notices
enclosed herewith at page no. 79/C to

83/C

22
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Whether mining activity is carried out
at site or not.

Submit detail about whether royalty
was paid or not

10.

The month wise excavation report of
Sr. No. 24/1/2/3/4 Vill. Nanoshi, Tal.
Panvel, Dist. Raigad With Present
Status.

The information gathered from Google
Map is enclosed herewith at page no
85/C to 91/C.

However, the concern departments i.e.
Forest and
Revenue Departments are required to
collect the

Mining & Geology,

information with their
sources/software or available
specialized techniques and confirm as

per  there  norms/

regulations/
provisions.

11.

All committee members are requested
to add any other information which is
related to above subject matter.

T Hifeet ST YETeT FH1alle el HET FHI0ATd I e,
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Item No.4 {Pune Bench)

BEFORE THE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE

{THROUGH PHYSICAL HEARING (WITH HYBRID OPTION)]

ORIGINAL APPLICATION NO.25 OF 2025 (WZ)

Vanshalkti & Anr.
o Applicants

Versus

City and Industrial Development Corporation of
Maharashtra (CIDCO) & 8 Ors.

....Respondents

Date of hearing: 20.11.2025

CORAM: HON’BLE MR. JUSTICE DINESH KUMAR SINGH, JUDICIAL MEMBER
HON’BELE DR. SUJIT KUMAR BAJPAYEE, EXPERT MEMBER

Applicants : Mr. Zaman Ali, Advocate

Respondents : Mr. Manoj Wad, Advocate for R-1/CIDCO
Mr. Aniruddha S. Kulkarni, Advocate along-with
Mr. Savyasachi Bhardwaj, Advocate for R-2/Envt. Deptt.
Mr. Vilas Jadhav, Advocate for R- 4 & 5/ MPCB
Mr. Nitin Deshpande, Advocate along-with
Mrs. Madhavi Rahirkar, Advocate for R-6 to 9.

ORDER

1. In compliance with our previous order dated 04.09.2025, learned
counsel Mr. Nitin Deshpande, appearing for Respondent Nos.6 to 9, has
filed reply affidavit dated 18.09.2025, wherein it is submitted that
Respondent Nos.6 to 9 are owners of the disputed Gat Nos.24/1/2/3/4,
the gradient of which is less than 22.5° and not more than 1:5. They did
not give permission to anyone to carry out excavation activities in the said
Gut Numbers. It is an open piece of land admeasuring 6 Hectares and 71
Ares and also it is not' fenced. It is a private forest land, wherein no

" excavation activities can be carried out.

Page 1 of 5
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2. After having considered the above affidavit, we enquired from
learned counset for Respondent Nos.6 to 9, as to why he did not lodge a
complaint with Tespect to illegal excavation going on at the land in

Question, he hag submitted that these Respondents were not aware about

CIDCO, has drawn our attenticn te hjs affidavit dated 04.06.2025
wherein in para n0.2, it is mentioned In para no.G at point no.2 that for
€xcavation of land in Survey Nos.24/1/2/ 3/4, Village Nanoshi, Taluka:
Panvel, District: Raigad, including mines, quarries, stones, etc.,

permission of which can be granted only by the Revenue Department as

per Section 48 | 1) of the Maharashtra Land Revenue Act, 1966.

the applicants.

" S Learned counsel for Respondent No.1-CIDCO has also drawn our

attention to page no.243 of the paper book, in which it discloses the slope
of the hill in ali the directions and it wag found after the slope analysis of
6 cross sections of the hill that an average slope of hill was less than 1:5.
Therefore, he urges that the scientific method, which was adopted for
evaluation of the hijll slop, has to be relied upon, instead of what is being
alleged by ihe applicants. The applicants have to rebut the. same by

calculation of the said hil slope by better scientific mode, if any.

Page20ofs

_— ———— e, T T ——— ——— e .
[
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825 a/c

the City and Industrial Development Corporation of Maharashtra (CIDCO)
is the planning authority of the subject area and that in compliance with
our previous order dated 15.07.2025, the officials of the Sub-Divisional
Officer inspected the subject land i.e. Survey Nos.24/1/2/3/4, Village
Nanoshi, Tal. Panvel, District Raigad and also verified all the mining
permissions, wherein it has been observed that no permission for minor
mineral éxtractjon has been granted for these survey numbers from the

Collector Office, Raigad or at SDQ level.

7. We have also gone through the reply affidavit dated 04.04.2025 of
Respondent Nos.4 & 5- MPCB, in which it is recorded that the Plot in
question i.e. Survey Nos.24/1/2/3/4 at Village Nanoshi, Tal Panvel, Dist-
Raigad have been owned jointly by Respondent Nos.6 to 9, wherein the
said land has been notified as a “Limited Development Zone” under the
sanctioned Development Plan of the Navi Mumbai Airport Influence
Notified Area. It is further recorded that Karnala Bird Sanctuary has been
declared as Eco-Sensitive Zone vide Notification dated January 22, 2016,

which prohibits excavation of the top soil.

8. In view of above reply affidavit of Respondent Nos.4 & 5- MPCB, we
have to ascertain as to whether the survey number in question forms part
of the Karnala Bird Sanctuary or its Eco-Sensitive Zone vide Notification
dated January 22, 2016, a copy of which is annexed at page nos.203 to
213 of the paper book, in which it lays down “New and existing mining
(minor and major minerals), stone quarrying and crushing units shall be
prohibited except for the domestic needs of bona fide local residents with
reference to digging of earth  for construction or repair of houses and for
manufacture of country tiles or bricks for housing for personal

consumption”,

Page 3of 5
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If we arrive at the conclusion that the site in question is an Eco-

Semnsitive Zone then certainly, the above rule would be applicable and for

that, we will have to ascertain as to what kind of digging of ore is being

done at the site in question. To ascertain this fact, we deem it appropriate,

at this stage, to constitute a Joint Committee comprising one Member

each of :-

i)

(i).

(iid).

{iv).

The District Collector, Raigad;
The Maharashtra Pollution Control Board (MPCB); .
The Mining and Geeclogy Department; and

The Citv and Industrial Development Corporation of

Maharashtra (CIDCO).

i0.  The Maharashtra Pollution Contrcl Board (MPCB) shall be the

nodal agency for coordination and logistic support.

11. The Committee is directed to visit the site in question and submit

its report on the following points:-

a)

As to who are the persons, who are doing excevation work a._
the site in question;

Whether the area in question falls in Eco-Sensitive Zone and
is a part of the Kamala Bird Sanctuary. as is being
submitted by the Maharashtra Pollution Control Board
{(MPCBJ;

Any other important fact related to the present Original

Application may also be noted by the Joint Committee in its

report.

Page 4 of 5
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12. The Committee is directed to submit its report within one month

from the date of uploading of this order.

13. The report in the matter be submifted by MPCB through e-filing in
the form of searchable PDF/OCR Support PDF and not in the form of

Image PDF.

14. Applicants are directed to supply the required documents and copy
of the application to the Members of the Committee within three days

from today.

15. A copy of this order be communicated to the above-mentioned

Committee forthwith for compliance.

\/}6. We further direct learned counsel for the applicants to file rejoinder

affidavit to the reply affidavits of Respondent Nos.1 & 6 to 9 within two

weeks and serve a copy of the same upon all the other parties in advance.

17. Put up this matter for further consideration on 30.01.2026.

Dinesh Kumar Singh, JM

Dr. Sujit Kumar Bajpayee, EM

November 20, 2025

ORIGINAL APPLICATION NO.25 OF 2025 (WZ)
P.Kr
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MAHARASHTRA POLLUTION CONTROL BOARD
Sup-RECICNAL OFFICE ~ RAIGAD-1

Tel. No. 2757 8024
Fax No. 2756 24.2

Email srororaigad Siroon.covas

Visit us i mpeb.gsvin

'MPCB/SROK-1/2 5Y % §-

To,

1. The Mining an: Geotos
2. The City Indusirial Lo
The Listrict Fores: 0%

3.
4. The ¥anye Forsst (5
5

The S20G/ -.ah,::.su(;.s‘:x 5

Sub “he oo

oy

2572008

i

Ref- 93

Sir,

Woth eferer ce
17122008 ot 5r 0y Lo

visit Hon'ble Distroeot 0000y
CIDCO and Roevenu: and &

During he is

refevant information o

i Raigad Bhavan, 6th Fiocr.
Sec-11, CB D Belapur
{avi Mumbai 400 614,

Date: 13 /12/2025

Tidepariment; aad
Assment Corporaticn of Maharashtra [LIDCG}
fizer Th

cor Baigre e

L

v, esgad,

¥ the Bon'ble NGT Order in 0. A. No.
Yanshaall & Anr. V/s. City Industrial

¢
Deveivpraend Lorgoraticn 97 Maharashtra (CIDCO) & Ors.

k)

Neo 287028 dilea by Vanshakti& Anr Vs, City
“aenechopmers Corporation of  Maharashtra
L Kol

soaassoed o Hovhie NUT ded. 20.11.2025.

BT ':.hr’: Ssaul e on 17.12.2025,

GRUCU Lern e oint eomimittee visited the said site on
j 0y, Tal Panvel, Dist Raigad. During the
wcer, Raigad and officers of the
tare present.

\‘.;

SRR}

cebie D et Sellvotor divected to collect the following
Areennede ddepertnent-wise report for submitting further
combinec Joit Cormitis onae :

Lo cond ot Drane survsy 0 Sr fe /1 /2/3 74, Vill. Nanoshi, Tal. Panvel,

Dist. Rap ad.
2. Totake £ ot

Proosw s,

4o Progare o

J021, 20020
3. Buialled or
6. Stutus ol a

Dist. Raig ad oy
7. Whether ~onvar

B LU A e

Sutls war d swene maintined,
SoopATern Csr N ‘./ i/ u/ $/4, Vit Nanoshi, Tal, Panvel,

shimnos Toe ded oo as .s;ze Ui not.

29
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cooricd ot ar gite or not.

8 Whethermining coui

S Summit deteils shons wh

hecroyaley wis paid or not
10, The monti wise cuesvinion repart of 5 No, 24/1/2/3/4, Vill. Nanoshi, Tal.

Fanvel Dict Ripsd with prosent status,

11 All committee memners are reguesied o add any other information which s

TelaLeL W0 abDOVE R UrhOsT mattor

Therefere all the cortuitioe mombers are requcested to prepare and submit
above information as por dopsriment wise powuts immediately within 2-4 days to
prepare the jont cormitios resort under guidance of Hon'bie District Collector, Raigad
for further necossary subiss on i e of tion ke NGT Court,

Please trearitas vy

W Mus: imporant,

oy g
. t:.:q;ﬂi”/

i
i

(P‘?ashn;’;t M. Bhosale)
sub-Regional Officer, Raigad-1

Copy submitied for favar of information Lo: -
1. Thejoint Director WP MP{ Bourd, Sion, Mumbai,
2. The Law Gfficer, MPC Board, Yon, Mumbai,
3. The Regiona! Offcer, laigad.
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Survey no 24, Village Nanoshi, Taluka Panvel

Contours

Limited Development zone (LDZ)

Tentative Superimposition of Contours
of Existing Land use (ELU) Plan on
NAINA Development Plan (DP) for
Survey no 24, Village Nanoshi, Taluka
Panvel

.erase 1 foundZé

]
TS - RS
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Survey no 24, Village Nanoshi, Taluka Panvel

Limited Developﬁnent zone (LDi)

Zone remarks for survey no 24,
Village Nanoshi — Limited
Development zone affected by
existing road .

Proposed 36 m wide road at village
Nanoshi. Panvel

Proposed 36m wide road is to be cmnw_f Modification under section 30 is |
towards South upto the foothill as shown on | proposed 10 be sanctioned.
Plan. ‘

v,

A new loop of 24m wide is proposed for |
connecting the settlements and  joimed
further 1o the extended 36 m wide road
coming from village Patnoli as shown on |
Pl ’

e e ————————

23]C
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Survey No. 24, Nanoshi Village

Google Earth

Imagery Date : 30/01/2021

15/c
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Survey No. 24, Nanoshi Village

Google Earth

Imagery Date : 10/02/2022

2F/c
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‘ » CIDCO Sanctioned Development Plan for NAINA, 2014 - 2034

3.3 ECO-SENSITIVE ZONE AROUND KARNALA SANCTUARY

The Ministry of Environment, Forests and Climate Change by its notification S.0. 230 (E) dated 2=
January 2016 has identified an Eco-Sensitive Zone (ESZ) ranging from 0 - 8 km around the Karnala Bird
Sanctuary_ It includes 18 villages from Panvel and Uran Taluka.

The area of KESZ (including Karnala Bird Sanctury) is about 12.10 sq.km. as per MoEFCC notification
dated 22 June, 2015. This is considered as area not available for development. Existing uses in KESZ
will be continued and have been considered in already developed areas. Karnala ESZ constitutes mostly
forest and hills (gradient >>1:5).

As per the notification, a Monitoring Committee to monitor compliance of the notification has been
constituted under the chairmanship of Collector Raigad District and representative of SPA NAINA as
one of the members of the committee.

a2/c
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W= Ho o Telo-33004/99 REGD. NO. D. L.-33004/99

d ShT
Che Gazette of India

EXTRAORDINARY
T H—@us 3—39-|ug (i)
PART I1—Section 3—Sub-section (ii)

iR | vy
PUBLISHED BY AUTHORITY

. 206 g feoett, ypmar, Sadt 22, 2016 /979 2, 1937
No. 206] NEW DELHI, FRIDAY, JANUARY 22, 2016/ MAGHA 2,1937

wireRor, & IR Sierarg ads #aeT

ftrgaen
% fgeeh, 22 STal), 2016

HAT. 230(31).—FETRTE H FIATAE Iohold HRAROT F I HR & 84T Fr qRFAfaHr ddgada
S & ¥ H# OIfd B & AU ta uww 3RgEer ARd TR § a3, 99 3R Jeay aiads
AT B #AGIAT H. B AL 1658(3H) AW 17 I, 2015 W o @ afear |, FEd 309 uwRa
= @ g A1, 38 al@ @, e 58 toT & ufaan, Sed ae sfgaern dafde &, suesy &0
& o o, wis fod F safy & MR ety HR g AT A gu g Ay g o .

IR % TouT, A 3od 3Rgaer afdse &, 1 ofagt serar @ 17 549, 2015 B Suaey & &
g o

AR uvu FfgEer & gfafear 7 v cafdaat i gorafEl @ g smeidl i gl . Sl
WER g 86706 ¥ ¥ frar &1 for s §

HR FET TWER 7 TOR A § 76 Ferem uel FHAIRoT, AgRe A0 & s &5 & 73° 5
¥ 73° 9' g, qaia} AR 18° 51° 30" ¥ 18" 54 5. WY & g Ry ¥ 3R 12.10 797 frafiw a7 w
faeqa & ;

3R, 3HARUY gz offv i g fredl, e sadia geiw ueh snfa wfFafea € 3k somm
147 fAared wel anfa ® 3R 37 gard uah ofa, s afa gue w=e AR Rcder o aren
wowizar o afEafaa &, & waw ar ¥

3R, AT TS FAARTT & IRf IR & & F, Sraw fFear @k d@ee sw sfgmear &
1 & ffafty § oo & Y @ ofitfeafas ¥3d da & s F @ida 3 w @ @ aw 5w
ofifeufasd @3 S A st o samt & gt & gares aW gEE AR B URARE ST HETE
3

373 Gl/2016 (1)
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2 THE GAZETTE OF INDIA : EXTRAORDINARY [PART I}—SEC. 3(ii)]

e, W,Ww,w‘mm(mm)m, 1986 & w5 & sufEw (3) sk uefaxor

(FReTT) AT, 1986 (1986 &7 29) F YT 3 1 TUURT (2) & ws (v) 3N " (xiv) & Ty ufsg ik

scmm(1)mmqﬁ$mmmg,ﬂmmﬁmmamﬁm#qm
ﬁsmwmmmwmmammmﬁmmm(mm
muemmﬁﬁaﬁmmmmw%)Emﬁmqﬁam%,mwmﬁmwt
3'Tal‘l'ﬂ\':--

1. mmmwmmmmﬂmmﬁ&aﬁmmmmaﬁm
*mﬁmmamﬁmmﬁqgmﬁsmaama?ﬁm*mammm
ﬁﬁsﬂaaﬁrqﬂWﬁmmmeﬁﬁmm%l

(z)mﬁmmmmﬁmmﬁmamma@maswmmﬁm
e

(3)mﬁﬁ2ﬁmmm$mmmm%?ﬁﬁmﬁaﬁ$w$mm
& & & Foga ¥ |

(4)aﬁsrﬂw&%m*m&uﬁ&mﬁmmmwmmm*m#m%|

2. mmmﬁfmsﬂmm—mmm,vﬁﬁuﬁmmsﬁa$
umaa;ﬁv,mﬁswaﬁn{amasmqmaﬁramﬁa?a&aﬁrm%mm,Fanr-ﬁuraﬁ»—a"ra:
me&a,wmmﬁmmmm@mmmm|

(2) mﬁmmmmmﬁummmmmﬁl

(3) qﬁﬁmmm%mmmwm@mﬁﬁﬁmmﬁmﬁﬁ#m
mammﬁmmmﬁﬁﬁ%mmﬁsﬂammwmmﬂmﬁéw,aﬁm
&l g IR wel |

(4) mmmmmmmﬁmmamﬁm
Hmmmma?ﬁmﬁa;mﬂﬁmmﬁ,yma:--

(i) o,

(i) a4,

(iii) TR fIra,

(iv)  udes,

(v)  FIrarfers,

(vi)  TIEq,

(vii) &Y,

(viii)  FERIE TS Yegmor AT a1,
(ix) &g, 3k

(x) Ah AR fysmer |

aﬁmmm%wm@mﬁﬁ%ﬁwaammmmmw
mm#wmammwmmwmmﬁaml
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{om T—=vg 3 (i))] G W1 THYT ; STHER 3

(6) ¥afers Feiae & Fareorea &t & Sfvifgr, asw a0 @l & @eor, Heae eE &
YaUd, S-G9 & UdYS, o e & waud, el HR A wavn, vy waeral B raeasarst aur
uRfeufas 3R oaiRor & Fafa W 37 usapl, Oa W waa & smaas &, & fov suay g |

(7)  wrafee dAerisar ot Ragens g wyel, @ 3R SN deaedl, a9 $ aer AR et iy
&, Tuars off, T a7 O e R W yeR & TUE, 394 R &9, waaE, et 3R g
e fAwr &1 JgEA FEN |

(8) ¥iufas Fe@SAl TUT FHERT 7 Ageued @ gfalRad e § fov, uiiffafas @l
A # aeE & aRfeufds dgga e & fav g sei |

3. U9 WOR gRT fpT S @t 3U-- 59 WER 38 AfgEar & suddl @ gad F § fT
Peafofag sug &, Fdq -

(1) Fg-3wEer - oRftufas @3 I & o, sua-gf a9, F &5, Ie-vAe & wHiea & fav
Riffea frr av ot 3R g TuE & affTas 3R e d9g faem fharpaat & v swawr @
Huitada e @ -

oiq uifeafas @3 s & fiax g 4 & wullads, aelcd afafa & ey w® Hk
U7 WAR & @ AgAlea d, ¥R Rafaal & Jadg S&al & QU &9 & v 3R 0w 4 &
FRoft & w69 (2) & 3fT FH TETE 10, 16, 22, 28 IR 31 F WHY FAhag harhemt B qU H &
fore sgara g, U -

(i)  udiaRer RN wdea frarmardt & v, odeat § surh dfdse & Ow gdierer R
FER AY dFg PIts F W,

(i) T ds@t @ Atz iR FSga aan,

(iii)  UCNUT 3cUedd & P dlel ofg 3,

(iv) g9 S §9d, AR}

(v) R 3aw, fowd iaeia amedor 3o, gRw #er HR Fued gu giawr o ¥

g % M B T @R & qf Igeiea AR d@fauE & Iqedy 244 T doEAd Uga fafw &
sugal & Igues & e, foed e g aqenfa 3R e Wwed a| @R (@9 AfERt S
Fr=aar) wRfTEE, 2006 (2007 & 2) Y ¥, afOSTE @ a1 fawrE fharmand & fow ST HiH
&I 3T AT e B

uig g% #RK M f5 aRfeufas w9 e F iy q-afieal # sudaa &% R, awehedy afafa
& FUR U S & UTK Ted WIGR G Uedd AR A Fad Uh a @fad @l 3 3% IR H
e & ARG WER F gdiaqor, a1 IR Faaryg uRada #AFed B g@ S @ef |

g I% AR o B sudw e @ wAee A g9 su-lu & yda gunwEfia & fRar e o
gon & o-3u=er & uRada wiFafea g & .

wg aF IR A T GEd &a o7 # O aa &9, P & e A F¥ aRonfas weddr a8
2l 3R HAUIFT A HASCUIEE P ATF A Gl aeol B & gIrd fRT S |

(2) urpfaw o Wat -- dfos Fewar & Tl e Fe @t & ogaa & sl 3R sas
weror 3R gAvgdeor & v dger afFafad fet 3 U5 @R g 0@ et I 39 A
faar frareay ufdfg & & fow o ffa & smifada dar fee s |
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e Uall 3ReE & d@en W vegw Regat @ Aduis
fig eI ZeMaR
® 18°53°20” 73°05°02”
C| 18°53°58” 73%06°01”
T 18°54°00” 73°06°02”
q 18°54°01” 73°07°59”
g 18°51°58” 73°08°01”
q 18°51°40” 73°07°30”
i 18°51°20” 73°06°30”
O 18°53°59” 7306°207
- 18°52°40" 73°06°25”
Ed 18°53°40” 73°05°59”
T 18°53°00” 73°06°58”
uifEufas @3 s it der W vagw gt @ fAduis
fag
ﬁ% fesier Foria g
1 18°56°30” 73°02°30” IR
2 18°57°44” 73°04°57” Aray
3 | 18°57°55” 73°05°30” Aa
4 18°57°54” 73°05°42” oA
5 18°57°05” 73°06°22” Aray
6 18°56°52” 73°06°25” et
7 18°56’15 73°06°17" gEATelr
8 18°56°00” 73°05°00” el
9 18°56°01” 73°07°05” HIS
10 18°56°06” 73°06°05” HIreY
1 18°55°33” 73°06°28” IR
12 18°55°28” 2390°36” E—
13 18°56°07" 73°06°53” el
14 18°54°30” 73°08°25” R
15 18°53735” 73°09°00” AR
16 18°51°027 73°08°00” k=l
17 18°51°01” 73°05°59” FATE
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18 18°53°20” 73°05°01” aarsl
19 1854730 73°05°35” TS
20 18°55°01” 73°04°15” 90
21 18°54°01” 73°04°00” aiEl
22 18°54°50” 73903'59" A
23 18°55°00” 73°03°00” D
24 18°56°30” 73°03°01” B—
JURY_IV

date on which copies of the Gazette containing the said notification were made available to the public;

draft notification have been duly considered by the Central Government;

uRfeafas e ST aeleh afafa - & o Fard & RaéE @ s Ru=

1. do@t & w== sk Ay

2. Yo B PHEG : FUA JTT Searad Rigst @1 avi Bt | doF & TRged B TH GUR

ey 3 3uEg W |

3. Jrafes FEEisEn & darll & mRfe s AT udea asriisE |
4. AW & g fedt & gur ¥ v @R fhe v AEEt @ R |

5. $3nsU G, 2006 & N HDA arch AARRAT Hr vRen F arrt w7 Gy | =R

U QUAF 3UEY & ¥ 3 surg frw o ged ¥

6. ST HOPTT, 2006 & FNT F WA areh AR Hr dfey F FHE = AR | @l

Th QU IUEY & ¥ A 3uRg T o gha € |

7. TR (FTE0T) AR, 1986 &1 URT 19 & 3N gor B 7% Repract 1 R |

8. P I Fucayol fawg |

MINISTRY OF ENVIRCNMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 22nd January, 2016

S.0. 230(E).—WHEREAS, a draft notification, declaring Eco-sensitive Zone around Karnala Wildlife
Sanctuary in Maharashtra, was published in the Gazette of India, Extraordinary, vide notification of the Government of
India in the Ministry of Environment, Forest and Climate Change number S.0. 1658(E), dated the 17% June 2015,
inviting objections and suggestions from all persons likely to be affected thereby within a period of sixty days from the

AND WHEREAS, copies of the Gazeite containing the said notification were made available to the public on
the 17*" June 2015;

AND WHEREAS, objections and suggestions received from all persons and stakeholders in response to the

AND WHEREAS, the Central Government considers that Kamala Bird Sanctuary is situated between 73° 5' to

73°9' E Longitudes and 18°51'30” to 18°54' N Latitudes in Raigad District of Maharashtra State and extends over an
area of 12.10 square kilometers;

~/> )
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AND WHEREAS, the sanctuary harbors rich variety of woodland birds including rare bird species and has
about 147 resident bird species and 37 migrant bird species including Ashy Minivet and Heart Spotted Woodpecker;

AND WHEREAS, it is necessary to conserve and protect the area the extent and boundaries of which is
specified in paragraph 1 of this notification around the protected area of Karnala Wildlife Sanctuary as Eco- sensitive

Zone from ecological and environmental point of view and to prohibit industries or class of industries and their
operations and processes in the said Eco-sensitive Zone;

NOW THEREFORE, in exercise of the powers conferred by sub-section (1) and clauses (v) and (xiv) of sub-
section (2) and sub-section (3) of section 3 of the Environment (Protection) Act, 1986 (29 of 1986) read with sub- rule
(3) of rule 5 of the Environment (Protection) Rules, 1986, the Central Government hereby notifies the area to an extent
varying from zero to 8 kilometers from the boundary of Karnala Wildlife Sanctuary in the State of Maharashtra as the

Karnala Wildlife Sanctuary Eco-sensitive Zone (hereinafter referred to as the Eco-sensitive Zone) details of which are as
under, namely:-

1. Extent and boundaries of Eco-sensitive Zone.- (1) The Eco-sensitive Zone is spread over an area of around 31.7
square kilometre with an extent varying from zero to 8 kilometers from the boundary of Karnala Wildlife Sanctuary and
the boundary description of such zone is given in Annexure 1.

(2) The Eco-sensitive Zone is spread across 18 villages in Uran and Panvel Talukas of Raigad District in Maharashtra.

(3) The list of the villages falling within Eco-sensitive Zone along with co-ordinates of prominent points is appended as
Annexure I1.

(4) The map of the Eco-sensitive Zone along with latitude and longitude is appended as Annexure III.

2. Zonal Master Plan for the Eco-sensitive Zone.- (1) The State Government shall, for the purpose of the Eco-
sensitive Zone prepare, a Zonal Master Plan, within a period of two years from the date of publication of this

notification in the Official Gazette, in consultation with local peopie and adhering to the stipulations given in this
notification,

) The said Pian shall be approved by the competent authority in the State Government.

3) The Zonal Master Plan for the Eco-sensitive Zone shall be prepared by the State Government in such manner as
is specified in this notification and also in consonance with the relevant Central and State laws and the guidelines issued
by the Central Government, if any.

) The Zonal Master Plan shall be prepared in consultation with all concerned State Departments, namely:-
(i) Environment, ‘
(ii) Forest,

(iii) Urban Development,

(iv) Tourism,

(v) Municipal,

(vi) Revenue,

(vii) Agriculture

(viii) Maharashtra State Pollution Control Board,

(ix) Irrigation,

(x) Public Works Department

for integrating environmental and ecological considerations into it.

) The Master Plan shall not impose any restriction on the approved existing land use, infrastructure and activities,

unless so specified in this notification and the Zonal Master Plan shall factor in improvement of all infrastructure and
activities to be more efficient and eco-friendly.

(6) The Zonal Master plan shall provide for restoration of denuded areas, conservation of existing water bodies,
management of catchment areas, watershed management, groundwater management, soil and moisture conservation,
needs of local community and such other aspects of the ecology and environment that need attention.

) The Zonal Master Plan shall demarcate all the existing worshipping places, village and urban settlements, types

and kinds of forests, agricultural areas, fertile lands, green area, such as, parks and like places, horticultural areas,
orchards, lakes and other water bodies.

(8) The Zonal Master Plan shall regulate development in Eco-sensitive Zone as to ensure Eco-friendly development
for livelihood security of local communities.
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3. Measures to be taken by State Government.-The State Government shall take the following measures for giving
effect to the provisions of this notification, namely:-

(1) Land use.- Forests, horticulture areas, agricultural areas, parks and open spaces earmarked for recreational purposes
in the Eco-sensitive Zone shall not be used or converted into areas for commercial or industrial related development
activities:

Provided that the conversion of agricultural lands within the Eco-sensitive Zone may be permitted on the
recommendation of the Monitoring Committee, and with the prior approval of the State Government, to meet the
residential needs of local residents, and for the activities listed against serial numbers 10, 16, 22, 28 and 31 in column 2)
of the table in paragraph 4, namely:-

(i) eco-friendly cottages for temporary occupation of tourists, such as tents, wooden houses, etc. for Eco-friendly
tourism activities,

(ii) widening and strengthening of existing roads;

(iii) small scale industries not causing pollution;

(iv) rainwater harvesting; and ‘

) cottage industries including village industries, convenience stores and local amenities:

Provided further that no use of tribal land shall be permitted for commercial and industrial development
activities without the prior approval of the State Government and without compliance of the provisions of article 244 of
the Constitution or the law for the time being in force, including the Scheduled Tribes and other Traditional Forest
Dwellers (Recognition of Forest Rights) Act, 2906 (2 of 2007):

Provided also that any error appearing in the land records within the Eco-sensitive Zone shall be corrected by
the State Government, after obtaining the views of Monitoring Committee, once in each case and the correction of said
error shall be intimated to the Central Government in the Ministry of Environment, Forest and Climate Change:

Provided also that the above cotrection of error shall not include change of land use in any case except as
provided under this sub-paragraph:

Provided also that there shall be no consequential reduction in green area, such as forest area and agriéultural
area and efforts shall be made to reforest the unused or unproductive agricultural areas.

(2) Natural springs.-The catchment areas of all natural springs shall be identified and plans for their conservation and
rejuvenation shall be incorporated in the Zonal Master Plan and the guidelines shall be drawn up by the State
Government in such a manner as to prohibit development activities at or near these areas which are detrimental to such
areas.

3) To'urism.-'(a) The activity relating to tourism within the Eco-sensitive Zone shall be as per Tourism Master Plan,
which shall form part of the Zonal Master Plan,

(b) The Tourism Master Plan shall be prepared by Department of Tourism, Government of Maharashtra in consultation
with Department of Revenue and F orests, Government of Maharashtra,

(c) The activity of tourism shall be regulated as under, namely:-

@) all new tourism activities or expansion of existing tourism activities within the Eco-sensitive Zone shall be in
accordance with the guidelines issued by the Central Government in the Ministry of Environment, Forest and Climate
Change and the eco-tourism guidelines issued by National Tiger Conservation Authority, (as amended from time to time)
with emphasis on eco-tourism, eco-education and eco-development and based on carrying capacity study of the Eco-
sensitive Zone;

(i) new construction of hotels and resorts shall not be permitted within one kilometer from the boundary of the
Karnala Wildlife Sanctuary except for accommodation for temporary occupation of tourists related to eco-friendly
tourism activities:

Provided that, beyond the distance of one kilometer from the boundary of the Protected Area till the extent of
the Eco-sensitive Zone, the establishment of new hotels and resorts shall be permitted only in pre-defined and designated
areas for eco-tourism facilities as per Tourism Master Plan; '

(iii) till the Zonal Master Plan is approved, development for tourism and expansion of existing tourism activities
shall be permitted by the concerned regulatory authorities based on the actual site specific scrutiny and recommendation
of the Monitering Committee.

(4) Natural heritage.- All sites of valuable natural heritage in the Eco-sensitive Zone, such as the gene pool reserve
areas, rock formations, waterfalls, springs, gorges, groves, caves, points, walks, rides, cliffs, etc. shall be identified and
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preserved and plan shall be drawn up for their protection and conservation, within six months from the date of
publication of this notification and such plan shall form part of the Zonal Master Plan.

(5) Man-made heritage sites.- Buildings, structures, artefacts, areas and precincts of historical, architectural, aesthetic,

and cultural significance shall be indentified in the Eco-sensitive Zone and plans for their conservation shall be prepared
within six months from the date of publication of this notification and incorporated in the Zonal Master Plan.

(6) Noise pollution.- The Environment Department of the State Government or Maharashtra State Pollution Control
Board shall draw up guidelines and regulations for the control of noise pollution in the Eco-sensitive Zone in accordance
with the provisions of the Air (Prevention and Control of Pollution) Act, 1981 (14 of 1981) and the rules made
thereunder.

(7) Air pollution.- The Environment Department of the State Government OF Maharashtra State Pollution Control Board
shall draw up guidelines and regulations for the control of air pollution in the Eco-sensitive Zone in accordance with the
provisions of the Air (Prevention and Control of Pollution) Act, 1981 (14 of 1981) and the rules made thereunder.

(8) Discharge of effluents.- The discharge of treated effluents in Eco-sensitive Zone shall be in accordance with the
provisions of the Water (Prevention and Control of Pollution) Act, 1974 (6 of 1974) and the rules made thereunder.

(9) Solid wastes. - Disposal of solid wastes shall be as under:-

(i) the solid waste disposal in Eco-sensitive Zone shall be carried out as per the provisions of the Municipal Solid Waste
(Management and Handling) Rules, 2000 published by the Government of India in the erstwhile Ministry of
Environment and Forests vide notification number S.0. 908 (E), dated the 25" September 2000 as amended from time to
time;

(ii) the local authorities shall draw up plans for the segregation of solid wastes into biodegradable and non-biodegradable
components;

(iii) the biodegradable material shall be recycled preferably through composting or vermiculture;

(iv) The inorganic material may be disposed in an environmental acceptable manner at site identified outside the Eco-
sensitive Zone and no burning or incineration of solid wastes shall be permitted in the Eco-sensitive Zone.

(10) Bio-medical waste.- The bio-medical waste disposal in the Eco-sensitive Zone shall be carried out as per the
provisions of the Bio-Medical Waste (Management and Handling) Rules, 1998 published by the Govemment of India in
the erstwhile Ministry of Environment and Forests vide notification number S.0. 630(E), dated the 20" July, 1998 as
amended from time to time.

(11) Vehicular traffic. - The vehicular movement of traffic shall be regulated in a habitat friendly manner and specific
provisions in this regard shall be incorporated in the 7Zona} Master Plan and till such time as the Zonal Master Plan is
prepared and approved by the Competent Authority in the State Government, the Monitoring Committee shall monitor
compliance of vehicular movement under the relevant Acts and the rules and regulations made thereunder.

(12) Industrial units. -

(a) No establishment of new wood based industries within the proposed Eco-sensitive Zone shall be permitted except the
existing wood based industries set up as per the law.

(b) No establishment of any new industry causing water, air, soil, noise pollution within the proposed Eco-sensitive Zone
shall be permitted.

4. List of activities prohibited or to be regulated within the Eco-sensitive Zone.- All activities in the Eco sensitive
Zone shall be governed by the provisions of the Environment (Protection) Act, 1986 (29 of 1986) and the rules made
thereunder, and be regulated in the manner specified in the table below, namely:-

TABLE
S.No. Activity Remarks
M @ €)]
Prohibited Activities
1. Commercial mining, stone quarrying | (a) New and existing mining (minor and major minerals), stone quarrying
and crushing units. and crushing units shall be prohibited except for the domestic needs of
bona fide local residents with reference to digging of earth for
construction or repair of houses and for manufacture of country tiles or
bricks for housing for personal consumption.
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(b) The mining operations shall strictly be in accordance with the interim
order of the Hon’ble Supreme Court dated 04.08.2006 in the matter of
TN. Godavarman Thiramulpad Vs. UOI in W.P{(C) No.202 of 1995 and
order of the Hon’ble Supreme Court dated 21.04.2014 in the matter of
Goa Foundation Vs. UOI in W.P.{C) No.435 of 2012

Setting up of saw mills.

No new or expansion of existing saw mills shall be permitted within the
Eco-sensitive Zone.

Setting up of industries causing water or
air or soil or noise pollution.

No new or expansion of polluting industries in the Eco-sensitive Zone
shall be permitted.

Commercial use of firewood.

Prohibited (except as otherwise provided) as per applicable laws.

Establishment of new major
hydroelectric projects and irrigation
projects.

Prohibited (except as otherwise provided) as per applicable laws.

Use or production of any hazardous
substances.

Prohibited (except as otherwise provided) as per applicable laws.

Discharge of untreated effluents and
solid waste in natural water bodies or
land area.

Prohibited (except as otherwise provided) as per applicable laws.

Undertaking activities related to toarism
like over-flying the national park area
by aircraft, hot-air balloons.

Prohibited (except as otherwise provided) as per applicable laws.

New wood based industry.

Establishment of new wood based industry shall not be permitted within
the limits of Eco-sensitive Zone:

Provided the existing wood-based industry may continue as per law.

Regulated Activities

10.

Establishment of hotels and resorts.

No new commercial hotels and resorts shall be permitted within one
kilometer of the boundary of the Protected Area  except for
accommodation for temporary occupation of tourists related to eco-
friendly tourism activities. However, beyond one kilometer and upto the
extent of the Eco-sensitive Zone, all new tourism activities or expansions
of existing activities would be conformity with Tourism Master Plan and
National Tiger Conservation Authority guidelines.

11.

Construction activities.

(a) No new commercial construction of any kind shall be permitted within
one kilometer from the boundary of the Protected Area:

Provided that local people shall be permitted to undertake construction in
their land for residential use including the activities listed in sub-
paragraph (1) of paragraph 3;

(b) the construction activity related to small scale industries not causing
pollution shall be regulated and kept at the minimum, with the prior
permission from the competent authority as per applicable rules and
regulations, if any;

(c) beyond one kilometer up to the extent of Eco sensitive Zone,
construction for bona fide local needs shall be permitted and other
commercial construction activities shall be regulated as per Zonal Master
Plan;

(d) construction activity in the Eco- sensitive Zone shall be as per Zonal
Master Plan.

12.

Felling of trees.

(a) There shall be no felling of trees on the forest or Government or
revenue or private lands without prior permission of the competent
authority in the State Government;

(b) the felling of trees shall be regulated in accordance with the provisions
of the concerned Central or State Act and the rules made therennder;

{c) in case of reserve forests and protected forests, the working plan
prescriptions shall be followed.

13.

Commercial water resources including
ground water harvesting.

(a) The extraction of surface water and ground water shall be permitted
only for bona fide agricultural use and domestic consumption of the
occupier of the land;

{b) extraction of surface water and ground water for industrial or
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commercial use including the amount that can be extracted, shall require
prior written permission from the concerned regulatory authority;

(c) no sale of surface water or ground water shall be permitted;
(d) steps shall be taken to prevent contamination or pollution of water
from any source including agriculture.
14, Erection of electrical cables and | (i} laying of transmission lines and distribution lines above 33 Kv.
telecommunication towers. (ii) Promote underground cabling.
15. Fencing of existing premises of hotels | Regulated under applicable laws.
and lodges. -
16. Widening and strengthening of existing | Shall be done with proper Environment Impact Assessment and
roads. mitigation measures, as applicable.
17. Movement of vehicular traffic at night. Regulated for commercial purpose, under applicable laws.
18. Introduction of exotic species. Regulated for commercial purpose, under applicable laws.
19. Protection of hill slopes and river banks. | Regulated for commercial purpose, under applicable laws.
20. Discharge of treated effluents in natural | Recycling of treated effluents shall be encouraged and for disposal of
water bodies or land area. sludge or solid wastes, the existing regulations shall be followed.
21. Commercial sign boards and hoardings. | Regulated under applicable laws.
22, Small scale industries not causing | Non-poliuting, non-hazardous, small-scale and service industry,
pollution. agriculture, floriculture, horticulture or agro-based industry producing
products from indigenous goods from the Eco-sensitive Zone, and which
do not cause any adverse impact on environment shall be permitted.
23, Collection of Forest Produce or Non- | Regulated under applicable laws.
Timber Forest Produce (NTFP).
24. Alr and vehicular pollution. Regulated under applicable laws.
25. Use of polythene bags by shopkeepers, Regulated under applicable iaws.
26. Drastic change of agriculture systems. Regulated under applicable laws.
Permitted Activities
27. Ongoing agriculture and horticulture | Permitted under applicable laws.
practices by local communities along
with dairies, dairy farming, aquaculture
and fisheries.
28. Rain water harvesting. Shall be actively promoted.
29, Organic farming. Shall be actively promoted.
30. Adoption of green technology for all | Shall be actively promoted.
activities.
3L Cottage industries including village | Shall be actively promoted.
artisans, etc.
32. Use of renewable energy sources. Bio gas, solar light etc to be promoted.

5. Monitoring Committee:- (1) The Central Government hereby constitutes a Monitoring Committee, for effective
monitoring of the Eco-sensitive Zone, which shall comprise of the following namely:-

(a) The Collector of Raigad District - Chairman
(b) A representative of Zilla Parishad, Raigad - Member
(c) A representative of Department of Revenue, Government - Member
of Maharashtra
(d) One representative of Non-Governmental Organisation - Member
working in the field of environment to be nominated by
the Government of Maharashtra for a term of one year.
(e) One expert in the area of ecology and environment to be - Member

nominated by the Government of Maharashtra for a term
of one year in each case
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® The Regional Officer, Maharashtra State Pollution - Member
Contro! Board, Mumbai
(2) The Senior Town Planner of Raigad - Member
(h) Representative of Special Planning Authority (SPA)- - Member

Navi Mumbai Airport Influence Notified Area (NAINA)

@) Representative of Industry Department/Maharashtra - Member
Industrial Development Corporation (MIDC)

(i) The Deputy Conservator of Forest - Alibag Division - Member-Secretary

Terms of Reference:
(1) The Monitoring Committee shall monitor the compliance of the provisions of this notification.

2) The activities that are covered in the Schedule to the notification of the Government of India in the erstwhile
Ministry of Environment and Forests number S.0. 1533 (E), dated the 14* September, 2006, and are falling in
the Eco-sensitive Zone, except for the prohibited activities as specified in the table under paragraph 4 thereof,
shall be scrutinized by the Monitoring Committee based on the actual site-specific conditions and referred to
the Central Government in the Ministry of Environment, Forest and Climate Change for prior environmental
clearances under the provisions of the said notification.

3) The activities that are not covered ir: the Schedule to the notification of the Government of India in the
erstwhile Ministry of Environment and Forests number S.0. 1533 (E), dated the 14" September, 2006 and are
falling in the Eco-sensitive Zone, except for the prohibited activities as specified in the table under paragraph 4
thereof, shall be scrutinised by the Monitoring Committee based on the actual site-specific conditions and
referred to the concerned regulatory authorities.

4) The Member Secretary of the Monitoring Committee or the concerned Collector(s) or the concerned Park
Deputy Conservator of Forests shall be competent to file complaints under section 19 of the Environment
(Protection) Act, 1986 against any person who contravenes the provisions of this notification.

5) The Monitoring Committee may invite representatives or experts from concerned departments, representatives
from Industry associations or concerned stakeholders to assist in its deliberations depending on the
requirements on issue to issue basis.

6 The Monitoring Committee shall submit the annual action taken report of its activities as on 31™ March of

every year by 30™ June of that year to the Chief Wildlife Warden of the State as per pro forma appended at
" Annexure IV,

(7)  The Central Government in the Ministry of Environment, Forest and Climate Change may give such
directions, as it deems fit, to the Monitoring Committee for effective discharge of its functions.

6. The Central Government and State Government may specify additional measures, if any, for giving effect to
provisions of this notification.

7. The provisions of this notification shall be subject to the orders, if any, passed, or to be passed, by the Hon’ble
Supreme Court of India or the High Court or National Green Tribunal.

[F. No. 25/48/2014-ESZ-RE}]
Dr. T. CHANDINIL, Scientist ‘G’

Annexure |

Description of boundaries of proposed Eco-sensitive Zone

North
Village Manghar Malki- Ms No. 23, 24

Village Mosare Malki — Ms No. 90, 86, 89, 82, 80, 74, 75, 73, 72, 36, 23, 109, 108, 107, 106, Village boundary of
Dapoli, Karanjade Nadgaon

Village Patnoli Malki — 5, 4, 15, 2, 11, 10, 12, 25,27, 28, 5pt, 8, 7, 32 & Village boundary of Wadvali,Turmale

Village Nanoshi (Gotheghar) Malki — MS No. 101, 96, 95, 93, 88, 87, PF No. 82, 81, RF No. 57, 55, 53, 51, 50, 41, 40,
38,37, Nallg, 16, 17, 22, 21, 23, 26, 25, 24, §, 27, 30, 29, village boundary of Patnoli,

/ 3/
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Village Sangurli Maliki — Village boundary of Chirvat, MS No. 74,75,

Village boundary of Chirvat, MS No. 2, 1, Wadi Gaothan, MS No. 9, 81, 84, 80, 79, 78, 77, 69, 70

Village Chinchvan Malki — MS No. 47pt, 46, 38pt

Village Kishivali (Shirdhon) Malki — MS No. 33(233), 30(236), 132(333), 140(373), village boundary of Devloli BK.

East

Village Posari Malki —~ MS No. 51pt
Village Turade Malki — Village boundary Posari, MS No. 42, 41, 36, 34 , village boundary of Akulwadi
Village Akutwadi Malki — PF No. 88pt, MS No. 58, 60,78, RF No. 73pt, MS No. 34pt

South

Village Apte Malki - MS No.77pt, 78pt, 84pt, 102pt, 101pt, 87pt,
Patalganga River, MS No. 89pt, 90, 92pt, 118, 120pt, 119, 122, 56, 57pt, 61pt, 63pt, 60pt, village boundary of Koral
Village Koral Malki — RF no. 24pt, MS No. 17, 16pt, 14, 5, 4,3

Village Karnala Malki — RF No. 321pt, MS No. 200

Village Kalhe Malki - MS No. 173pt, 170pt, 158pt, 171pt, 86pt, 152pt, 153pt, 146pt, 148pt, 145pt, 124pt, 125, 123pt,

111pt, 112pt, 107pt, 104pt, 105pt, 102pt, 61pt. 60pt, 57pt, 64pt, 56pt, 58pt, RF No. 59pt

West

Village Ransai Malki — RF No. 127pt, MS No. 43, 42,31, 30A,26, 27, 24D pt, 23pt, 14pt, S1pt, 53pt, village boundary of

Poi,

Village Poi Malki — Gaothan, MS No. 2, 14, 53, 52, 43, 41, 40
Village Deghode Malki — Village boundary of Kanthavali, MS No. 86, 82, 83, 84, 81, 80,73, 72,71, 58

Village Veshvi Malki — MS No. 57, 56, 54, 53, 52, 51, 35,41, 29, 30

Village Chirle Malki - MS No. 87, 86, 67, 66, 65, 61, 60, 58, 57, 56, 55, Road, MS NO. 51, village boundary of Vahal

Village Vahal Malki - village boundary of Padeghar , Aq. F. No. 436

Village Padeghar Malki - PF No. 45A
Village Kundevahal Malki - MS No. 33, 54, 52,48, 41, Nalla

List of villages falling within the proposed Eco-sensitive Zone

Annexure II

Sr. No. | Taluka/Range Viliage Latitude Longitude Location Land Mark
1 Uran Ransai 18°53°43.3” 73°05'19.1" Z.P School Ransai
2 Veshvi 18°55°07.0” 73°03°19.8” Z.P School Veshvi
3 Dighode 18°54°26.6” 73°02°7.00” Bus Stop Dighode
4 Poi 18°54°13.7° 73°03°46.1” MIDC water tank
5 Panvel Kalhe 18°52°34.2” 73°05°46.1" Z.P School Kalhe
6 Karnala 18°51°18.8” 73°05°5.68” Near Hanuman Mandir
7 Koral 18°51°54.4” 73°06°40.5” Near SakharamKaluWaghe
House
8 Shirdhon 18°55°6.9” 73°06°24.0” Near BaliramGetuKatkari
(Kishiwali} House
9 Chinchwan 18°55°39.9” 73°07°37.8” Near DattuKatodPatil House
10 Akulwadi 18°52°73.6” 73°08°8.37” | Near GovindRamgunde House
11 Posari 18°53°9.34” 73°08°8.37” Z.P. Schdol Posari
12 Turade 18°53°30.0” 73°09°20.2” Near Kirana Shop
13 Apate 18°53°32.8” 73°07°8.28” Near MahadeoMandir on
Bridge
14 Nanoshi 18°56°21.8” 73°04°6.72” Near Mango Tree at Chowk
15 Patnoli 18°57°00.0” 73°04°8.29” Near Sarpanch House
16 Mosare 18°57725.5” 73°04°6.89” Near DattaMandir
17 Manghar 18°57°6.63” 73°04°4.12” Near Ram Hanuman Mandir
18 Sangurli 18°55°59.00” 73°07°0.00” Midale Point of village
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Annexure II1
Map of proposed Eco-sensitive Zone along with coordinates
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Co-ordinates of promipent points on Karnala Bird Sanctuary boundary

18° 53’ 207

18¢ 53’ 587 73° 06’ 017
18° 54’ 00” 73206’ 02”

18° 53’ 31”7 73° 08’ 017
18° 51° 58” 73° 08’ 307
18°51° 59”7 73° 06° 207
18° 52’ 40”

— www

73°05° 587

18° 537 407
18° 53° 007

Co-ordinates of prominen

t points on Eco-sensitive Zone boundary

Longitude Village

18° 56’ 30”7
18° 57 55”
18° 57" 54”7
18° 57 057

18° 567 15”
“ 18° 56° 00” 73° 05’ 007
A { S R

T s |

73°08° 257

73° 08" 007

18° 537 207
“ 18° 54’ 017 73° 04’ 00”
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Annexure |V
Proforma of Action Taken Report: - Eco-sensitive Zone Monitoring Committee.-

1. Number and date of meetings.

2. Minutes of the meetings: Mention main noteworthy points. Attaché minutes of the meeting on separate
annexure,

3. Status of preparation of Zonal Master Plan including Tourism Master Plan,

4. Summary of cases dealt for rectification of error apparent on face of land record. Details may be attached as
annexure,

6. Summary of case scrutinised for activities not covered under Environment Impact Assessment notification,
2006. Details may be attached as Separate annexure.

7. Summary of complaints lodged under section 19 of Environment (Protection) Act, 1986.
8. Any other matter of importance.

Printed by the Manager, Government of India Press, Ring Road, Mayapuri, New Deihi-110064
and Published by the Controller of Publications, Delhi-1 10054.
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From N/16... 21.05.2025

After examination, it is understood that, on'the Survey no 24/172/3/4, Vilage Nanoshi, Taluka
pPanvel, illegal excavation and flattening/levelling is going on. In this regards Planning Dept. is
requested to do Slope analysis of Survey no 24/1/2/3/4, Village Nanoshi, Taluka Panvel

The Ggutbook Nakasha of Survey no 24 is not attached in file hence detailed analysis is done
24 almost covers the compiete hill. Part plan showing Supenmposmon of Contours of"'l‘Exustmg
Land use (ELU) Plan on NAINA Development Plan (DP) for Survey no 24, Village Nanoshi,
Taluka Panvel is attached at C/ 1 2.5

To find-out the slope of the hill in ali the directions; 6 cress sections of the hill are considered
as shown on image at C/12] to C/ 231 Slope analysis across the cross section is as follows:

(5 | Cross | Minimum | Maximum | Rise=  Run(length) | Gradient= '
| No. ! section | Elevation of | Elevation of bo(a-BY . Rise/Run i
. no. Cross section i Cross section i * f
| oow L m | ‘. |
1 AB_ | a2 60 18! 139 L177
2 | AC | 4459 15, 171 i 2 5 X
3 A | 49 s w0l w2 122
4 | AE 584 . 60 6 771 1129 ;
s | A | 43 jTL 60 17 145 185
6 AG 41 h 60 b 19 217 - 3:11.4

Thusanaveragethe slope ofhilhsiessthan‘l 5.
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-l Survey no 24, Village Nanoshi, Taluka Panvel

e Contours

| ﬂl Limited Development zone (LDZ)

Tentative Superimposition of Contours
of Existing Land use (ELU) Plan on

' NAINA Development Plan (DP) for

Survey no 24, Village Nanoshi, Taluka

Panvel
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' SectionfromAtoB SLOFE T

Survey no 24, Village Nanoshi, Taluka Panvel
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Survey no 24, Village Nanoshi, Taluka Panvel Section fromAto C SLOPE ~ 1111y
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Survey no 24, Village Nanoshi, Taluka Panvel ' | SectionfromAtoE
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Survey no 24, Village Nanoshi, Taluka Panvel

' Section fromAto F
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Survey no 24, Village Nanoshi, Taluka Panvel

| Section from A to G

SLePE ~ 110y,
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